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~48/c R-Block, Rajender Nagar,

Central! Administrative Tr ihunal é;j>
Principal RBench, Hew Delhi, !

0.ARe No, 2001/9%, 1114/02, 1846/92, 283/92,
7~

3219/92, 3232/92, 64/93, 104/93,
338/93 & 709/93,

Neu Delhi this the 25th Day of April, 1994,

Hon'ble Mr, Justice S, K, Dhaon, Vice-Chairman(J)
Hon'ble Mr, B,N, Dhoundiyal, Memher (A)

0A-2401/91

Shri Chet Ram,
S/e Shri Punna,

PR —_—

licrovave - Project, - -

, " How Delhi, k.f'appl icant

(By advocate Ms, Bharti Sharma, proxy counsel for
Mrs, Rani Chhabra)

versys

1. Union of India,
through its Secretary,
Mini stry of Comnunications,
Deptt, of Tolecommunication.
Neuw Delhi,

2, Secretary,
Deott, of Telecammunication,
Sanchar Bhauwan,
" New Delhi,

3., The General Manager,
Tel ecommunication Project,
Dentt, of Telecom,
Neu Delhi,

4, Ascistant Engineer,
Coaxical Equipment Installation,
Kiduai Bhauan,

Neuw Delhi ROs:ondenta
0A114 /92

Shri Mohan Lal,

R/O 1661. ngu Park,
Kotla Mubar akpur,
Neu Delhi-110003. Applicant

(By advocate Ms, Bharti Sharm
Mrs, Rani Chhabra) #*M& proxy counsel for

vVersuys

1. Union of India,
through ite Secretary,
Minfetry of Communications,
Deptt, cf Talecommunication.

Neuw Del hi,




,'@ - 2 - ) ®

A 2. Sub Divisional Officer, "’
\ Telejraphe,
Bulandehahr, Respondent s

OA- 184 6/02

1. Sh, Jagannath Shukla,
s/o Sh, Ram Milan Shukla, .
R’c 561 Moj Pur, Shahdra, .
Delhi, '

2. Sh, Guru Prasad,
5’c Sh, Ram Khilawan,
B-4B0, Krishan Nagar,

Delhi,
. 3. % Kunenderpal Singh, :
- - - - 8fo sh, flahudbir, - A
“R/e 5, Mej Pur, >

Shahdhra, Delhi,

4, Sh, Lumbari,
S/o Sh, Bisranm,
R/o 1668,8abu Park,
Ko tl amubar akpur,
New Delhi, &

5., Sh, Buddha Ram,
s/o Sh, Badri,
R/e Chuki Ne, 25,
Sunder Nagar,
Neuv Delhi,

6., Sh, Shasha Ram, : i
s/o Sh, Badri, , |
R/o 16, Pradeep Nagar, ;
Paharganj,
New Delhi,

7. Sh., Munni Lal, - 1
s’c Sh, Ram Badal, i
R/o 5135, Main Bazar, -
paharganj g
N au Delhi: Anplicants d

(By advocate Me, Bher ti Sharmas, proxy ccunsel for

mrs, Rani Chhabra)

versus

1, Union of India,
through its Sscr etary,
Mministry of Communications,
Deptt. of Telecommunication,
Neu Delhi,

2. ChieF.Genaral Manager (Project),
sanchar Bhawan,
New Delhi, o .

3, Divisional Engineer Te) ecom,

Coaxical Cahle Corstruction,
285, Master Tara singh Najar,

Jallandhar,
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. 4, Divisional Enginesr Telecom,
" Ambala Cantt,

S. Asett, Enginger Telecom,
Coaxical Cable Construction,
Ambala Cantt,

Punjab, Ressondente

OR-2483/92

Sh, Daya Shankar,

S/a Sh, Laxmi Narain,

R70 92, Lakshmi Nagar, ‘

Neu Delhi, Applicant

(By advocate Me, Bharti Sharma, prexy counsel for

Mre., Rani Chhabra) e .
-m:z§~-Nm.h_m_>__A,; <tﬂlgu«“.u4fﬁr S - -<~~iif—~—~i
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Shry M versus

1« Union of India,
through its Secretary,
Ministry of Communication,
Dentt, of Telecommunication,
Sanchar Bhauan,
% New Delhi,

2, Assistant Engineer,
Coaxical Cabie Construction,
285, Master Tara Si-agh Najar,

Jallandhar, Respondent

0A-3219/02

Shri Ved Prakash Sharma,
S/o Shri Dileran,

R/c 1228, Pratap Nager,
Paharganj,

Nev Delhij,

Aqolicant

(By advocate Ms. Bharti Sharms Proxy counsel for
Mrs, Rani Chhabra) ’ Y

vVersue

1. Unign of India,
through its Secr etary,

Ninietry of Communicetion,
Deptt, of Telecommunication,
Sanchar Bhawan,

Neu Delhi, 4

2, Sub Divieional Of ficer,
Phones-ll,

Meerut, Respondentg

0A-3232/92

Shri Prem Gir i, '
S/o Shri Daya Chand,

R/o A-Block, 251, Sarojini Ng
I jar’
Neuw Delhi, Appl icant

- (By acvocate Mg, Bhar tt Sharma,

r
Mre, Rani Chhabr a) Pfoxy counsel feor

versus

%
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1. Union of India, j
through its Secretary,
ministry of Communication,
Daptt, of Telacommunicetion,
Sanchar Bhauaan,
Neuv Delhi,

2, Sub Djvisional Dfficer,
Teleqranhe,
Mesrut,

3. S.D.C, Telegraphs,
Baraut,

4, idccounte Officer,
Telecom Eng.Division,
Saharanour?up). Respondent s,

.. . e g e o .,._.;‘,:,.H ]
QA-64/93 ISRl - <

. - B =
Ssh, Ajay Kumar S5ingh, e
s/o Sh, Vishuanath Sinzh,
P/o 1/250 K.Puri,
Neu Delhi, Applicent
(By advocate Ms, Bharti Sharma, proxy counsel for &
Mt c, Rani Chhabra)

ver sue

1, Union of Indiz,
throunh its Secretary,
Minisiry of Comnunication,
Deptt. of Tel ecommuniceation,
Neuw Jelhi,

2, Asstt.Enginser Telecom,
Coaxiczl Cable Construction,
;85, moeter Tara Singh Nager,

allund har (Punjah)

0A-104/93 -

shri Jais Rem,

sfe Shri Sumeshar,
R/o Raghubir Najzr,
B-111 12% Gang,
House No.478,

Neuw Delhi,

Resaondent e

Applicant

(By advocate Ms. Bharti Sharma, proxy counsel for
M s, Rani Chhabra)

versus

4, Union of india,
through its Sacratary,
Ministry of Communication,
Deptt. ©Of Telecommunication,
sanchar Bhauan,
New Delhi,

2, Assistant Enginser,
Coaxical Cable Construction,

Jaldundhar,

Respondents

T 28 s dm




i . 2, Shri Raja Ram,

Jd S/e Shrj Panna Lal,
: R/o 16, 258 Bar sat £,
Lodj Colony.

New Delhi, Applicant 4

(By advocate m,, Bharti Sharma, PfGxy counsel for
8, Rani Chhabra)

Versus
1+ Unien of Indfa, T GQ?
through jtg Secretary, .
Ministry of Communication,
Depar tmgnt of Tolecomnunicatinn,
Sanchar Bhauan, Neu Delhi,

2, S.0,p, Phones, Meerut.

3. Assistant Engineer Phones,
d : Meeryt,

4, Jivisiona) Engineer Administration,
Office District Telephone Manager,
Meeryt Cantt.. Baraut.

5. syb Diuisiona! Of Picer Pheneg 1,
Sar Exchange, Delhi Road,ﬂeerut.. Rcspondenta

0A-709<93

R Kanchan.

' 5/0 sh, Shiv Avtar,
R/e 1228, Prat a, Nagar,
Pahag Sanj, Ney Delni,

Pahar Ganj,Ngy Delhi, Applicents

(By advocate Ms. Bhartj Sharma, PrToxy co

Uunsel fPor
Mrs, Rang Chhabra)

vergys
1. Union of India,

Hinistry of Communication,
0 Destt, of Telecommunication,
. Sanchar Bhauan,

Neu Delh,
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2, Assistant Engineer,
Telecom Project,
A.8, 10 Safdar jung Enclave, .
Neu Delhli, Rvaspwnnden{’.a

.
~.
"~

ORDER(DRAL)
delivered by Hon'ble Mr, Justice S.K, DhaonyVice-Chairman

In this bunch of the O,As., the facts are similar

and the controversy raised is the same, Th.yihave hesn

,..—-h—) Q‘

heard togstMir~and, {:her-fore. they: ‘p”to b-ing‘-liaposed of

by a common judgement,

The applicants in these cases allege that from
1986 to 1988 they rendered service to the respondents 1
as Casual workers, Their services wvere terminated in
order te aive effect to the circular dated 22,4,1987,
They have prayed in each of these 0,As, that the orders
terminating their services may be cuashed, They have

further prayed that the resnondents may be directed te

re-engane them in service,

e L.
‘y These applications appea: to ss highly belated, \

Therefore, they. are being di smi ased ae barred by 1imitation,
~ A\

Like any othor citizen of this country, each cf
the applicantj is entitled to be considered for & fresh

appointment on mer it s and in accordance uwith lau if he

or che is otheruise eligible, We have no doubt.that the

respondents ehall consider their cases if and uvhen they
feel the necessity of engaging fresh casual labourers thereb

conforming to the mandate of ATticles 14,16 and 21 of the

Constitution,
Uith these observations, these applicetions are

diemissed,

Ne costs.

adu @
(B.N. DHOUNDIYAL 05"“”"5/

)
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